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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL { ﬁ
8 .,0RDER DATED 16-10-20C0. .
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_ Heard Mp,saktidhar pas,leamed coun#®) for

e Hhe m’ffﬂ“e&'n' the aApplicant, Mr.A K. Bose,learned senicr Standing

L)) -
" of/@’:'? 6;})’34’ ‘L’“ counsel appearing for the Depactmental Renpondents

ol Ly @

/?g,rr-\aw HW and Mr.Ganeswar Rath,learned counsel appearing for

private Respondents 5 to 7 and have alsc perused the
records.In this application two applicants have prayed
for quashing the selection to the post of EDMM pursuant
to the notice dated 30.8.1999 in which private ReS.

5 to 7 have been appointed, Their second prayer is

for a direction to the Departmental Respondents to
appoint the appiblhaagtto the post of EDMM, Departmem-:al
Respondents have filed countei. serving copy on the L,
other side,For the parpose of considering this

Original Application it is not necessary to go into

too many facts of this case, ‘Agmitted position is
thk for fillingc up of the post cf EDMM in Sub recprd
office RMS N Division,Khurda road Jatni, selection
process was undertaken and private rRespondents 5to 7

wo applicants were also

-~

were appointed as EDMM,
candidates in that selection bg, they were not
appointed.In the context of t‘k{eoranbove facts, they %
have come up in this petition with the prayers
made in this 0, A.

Departmental Respondents in thelr counte@g
have stated that private Respondents have got higher
marks than the applicants Wut there are sericus
procedural irregularities in the selectionprocess.
they have stated that as the matter is pending before
this Tribunal they have not taken any action in this
regard,In view of the avove averments Of the

Departmental Respondents,we dispose of this 0.2,

with a directiontc the Resporndents that if they so

choose they may take such action as is permitted unde
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ORDERS OF THE TRIBUNAL

NOTE_S‘OF THE REGISTRY
| law with regard t¢ the irregularities referred to

in the counter with regard to the selection, This

%\G\Qn Q‘{\\D\S :\

{{é\s\ O'\«E} e, process should be completed within a period of six#.y
o\'\ A& < \h e 'Qw\\\days from the date of receipt of a copy of this
3\?'\\, Ven Yo \ e ordel, We also direct that in case the pri vate
L S X Respondents or applicants have any grievance in
/ﬁi‘ LM‘\’LQ respect of the final order passed by the Departmen tal
’. VAT :t»\ Respondents in the matter then they wculd be free
QA Y to approach this Tribunal,
| with the above observations the Original
Application is disposed of.NO costs,
| \A/
WCﬁa?;{%&w
o ety
Memb er (Tudicial)
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